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1. DURATION OF SESSION 

Date of Commencement 
Date of Adjournment Sine die 
Date of Prorogation 
Total Number of days of Session 
Number of actual sittings 
Number of Hours of sittings 

: *18 November, 2002 
: **20 December, 2002 

24 December, 2002 
33 days 
23 days 
160 hours 

• The first sitting commenced with the playing of National Anthem. 
•• The sitting ended with the playing of National Song. 
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SUMMARY 

Bills pending at the end of the last Session 

Bills introduced 

Bills opposed at introduction stage 

Bills passed by Rajya Sabha and laid on the Table 

Bills passed by Rajya Sabha and returned by Lok 
Sabha with amendments 

Bills returned by Rajya Sabha with amendments and 
laid on the table of Lok Sabha 

Bills passed 

Bills negatived 

Bills withdrawn 

Bills-part discussed 

Motions for adjournment of debate on the Bills 
adopted 

Bills referred to Select Committee 

Bills referred to Joint Committee 

Bills reported by Select Committee 

Bills reported by Joint Committee 

Bills originated in and referred to Joint Committee by 
Rajya Sabha in respect of which motion for 
concurrence were adopted by Lok Sabha 

Bills referred to Standing Committee by Chairman/ 
Speaker 

Bills reported by Standing Comittees 

Bills pending at the end of Eleventh Session of 
Thirteenth Lok Sabha 

17 

43 

17 

5 

7 

Nil 

Nil 

37 
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Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 
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SUMMARY 

1. Bills pending at the end of the last Session 269 

2. Bills introduced 7 

3. Bills withdrawn 

4. Bills negatived NIL 

5. Bills removed from the Register of Pending Bills 8 

6. Bills part-discussed 1 

7. Bills pending at the end of the Session vide 
para No. 3460 of Bulletin-Part II, dated 2-1-03 267 
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9. MOTIONS 
(I) Motions under Rules 191 and 342 

SUMMARY 

No. of notices received 
No. of motions admitted 
No. of motions discussed 
No. of motions remained part-discussed 
Total time taken 

30 

398 
80 
Nil 
Nil 

Nil 
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(a) By Government 
(b) By Private Member 

13. PETITIONS 
Petitions Presented by Members 
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15. QUESTIONS 

(I) STARRED QUESTIONS 
(a) Number of Questions put down in 

Question Lists for oral answer 
(b) Number of Questions orally answered 

(II) SHORT NOTICE QUESTIONS 
Number of Questions put down in 
Short Notice Question List 

(i) Number of Short Notice Question 
orally answered 

(ii) Number of Short Notice .Question 
Laid on Table of the House 

(Ill) UNSTARRED QUESTIONS 
(a) Number of Question put down in 

Question Lists for written answers 

461* 

76 

2 

2 

NIL 

5089* 

(b) Number of Questions for which written answers were laid on 
the Table including those put down tor oral answers but 
were not called for answer or the Member was absent. 5474. 

*Including one question deleted from the Unstarred Question Lisi. 
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16. RESIGNATION OF MEMBER 

Name of 
Member 

State Consti-
tuency 

Shri N.D. Tiwari Uttaranchal Nainital 

Date on 
which 
accepted by 
Speaker 

Remarks 

14.08.2002 Resigned on 
13.8.2002, 
consequent 
upon his 
election to 
Uttaranchal 
Legislative 
Assembly. 
(Announce-
ment was 
made in the 
House on 
18.11.2002.) 
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(ii) Matters Under Rule 377 
Position regarding receipt of replies from Ministries concerned 

during Thirteenth Lok Sabha as on 6.2.2003 

First Session 
(20.10.1999 to 29.10.1999) 

Second Session 
(29.11.1999 to 23.12.1999) 

Third Session 
(23.02.2000 to 17.05.2000) 

Fourth Session 
(24.07.2000 to 25.08.2000) 

Fifth Session 
(20.11.2000 to 22.12.2000) 

Sixth Session 
(19.02.2001 to 27 .04.2001) 

Seventh Session 
(23.07.2001 to 31.08.2001) 

Eighth Session 
(19.11.2001 to 19.12.2001) 

Ninth Session 
(25.02.2002 to 17.05.2002) 

Tenth Session 
(15.7.2002 to 12.08.2002) 

Eleventh Session 
(18.11 .2002 to 20.12.2002) 

Total Number 
of Matters 

raised 

48 

174 

225 

163 

188 

249 

277 

148 

314 

123 

237 

51 

No. of repHes 
sent to 

members by 
Ministers and 

copies 
endorsed to 
Lok Sabha 
Secretariat 

43 

138 

160 

125 

150 

194 

201 

103 

216 

77 

89 

Percentage of 
replies sent 
to members 

by the 
Ministers 

89.58 

79.31 

71.11 

76.69 

79.79 

77.91 

72.56 

69.59 

68.79 

62.60 

37.55 



(Ill) Statement showing the time spent on disorderly scenes/ 
Interruptions In the House during Eleventh Session of 

Thirteenth Lok Sabha 

Date 

20.11.2002 

22.11.2002 

05.12.2002 

10.12.2002 

12.12.2002 

19.12.2002 

20.12.2002 

Total 

Time spent on Time lost 
Interruptions due to 

H. M. Adjournment 

0 13 

0 10 

0 12 

1 10 

0 33 

0 18 

0 12 

2 48 

of the 
House 

following 
interruptions 

H. M. 

0 27 

0 27 

52 

Remarks 

Interruptions started at 11.01 
A.M. and continued upto 11.14 
A.M. 

Interruptions started at 11 A.M. 
and continued upto 11 .1 o A. M. 

Interruptions started at 11.02 
A.M. and continued upto 11.14 
A.M. 

Interruptions started at 11 A.M. 
and continued upto 12.10 P.M. 
Questions could not be asked 
and answered. 

Interruptions started at 11 AM. 
and continued upto 11.33 A.M. 
Lok Sabha adjourned at 11.33 
AM. to meet at 12 Noon. 

Interruptions started at 11 .03 
AM. and continued uplo 11.16 
A.M. Interruptions started at 
14.09 and continued upto 14.14 
P.M. 

Interruptions started at 11 .04 
A.M. and continued upto 11.16 
AM. 



(Iv) Statement Indicating matters raised after Question Hour and 
before taking up of the listed business and the time taken 
thereon during Eleventh Session of Thirteenth Lok Sabha 

.. _, 
Date Number of Number of Time Taken 

1 
matters raised Members who H. M. 

spoke 

18.11.2002 Nil Nil Nil 
20.11.2002 Nil Nil Nil 
21.11.2002 4 11 0 57 
22.11.2002 7 8 0 20 
25.11.2002 3 3 0 06 
26.11.2002 18 30 1 00 
27.11.2002 5 5 0 15 
28.11.2002 7 23 1 06 
29.11.2002 21 21 1 01 

2.12.2002 25 27 0 58 
3.12.2002 17 29 1 10 
4.12.2002 9 12 0 30 
5.12.2002 2 2 0 08 
9.12.2002 12 16 0 59 

10.12.2002 16 21 0 47 
11.12.2002 27 27 1 09 
12.12.2002 1 11 0 56 
13.12.2002 19 22 0 45 
16.12.2002 6 8 0 19 

.• 17.12.2002 17 21 0 36 
18.12.2002 17 28 0 56 
19.12.2002 1 4 0 24 

f 20.12.2002 2 5 0 44 
" 

Total 234 324 15.06 

53 



21. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS TRANSACTED DURING THE ELEVENTH 
SESSION OF THIRTEENTH LOK SABHA 

Business 

1 

ADJOURNMENT MOTION 

BILLS 
(a) Government Bills 
(b) Private Member's Bills 

BUDGETS-
( a) Railway Budget 
(b) General Budget 

CALLING ATTENTION NOTICES 

DISCUSSIONS-

Time taken Percentage of 
the total time 

taken 

2 

H M 
14 24 

49 29 
2 43 

2 14 
2 29 

5 12 

3 

9.00 

30.93 
1.70 

1.40 
1.55 

3.25 

(a) Half-an-Hour Discussion 1 33 0.97 
(Rule 55) 

(b) Short Duration Discussions 27 03 16.90 
(Rule 193) 

MATTERS OF URGENT PUBLIC 
IMPORTANCE RAISED AFTER THE 
QUESTION HOUR 

MATTERS UNDER RULE 377 

MOTIONS-
Motions under Rule 388 

QUESTIONS 

54 

15 06 

3 11 

0 12 
19 56 

9.44 

1.99 

0.12 
12.46 



1 

55 

1 

RESOLUTIONS-
(a) Government Resolutions 
(b) Statutory Resolutions 
(c) Private Members' 

Resolutions 
STATEMENTS (RULE 372) 
OTHER MATTERS such as Oath or 
Affirmation, Paper Laid on the Table, 
Obituary References, Questions of 
Privileges, Points of Order, Personal 
Explanations etc. 

TOTAL 

2 

0 09 
* 
3 02 

4 15 
9 02 

160 00 

3 

0.09 

1.90 

2.66 
5.64 

100 

*Joint discussion took place on Statutory Resolutions [vide Statement No. 17(ii) S.No. 
1 to 5) and Motion for consideration of connected Government Bills [vide Statement 
No. 3(i) S.No. 6, 7. 11 to 13). Time taken on Joint Discussion has been shown under 
Government Bills. 




